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The petitioner is represented.

Today is fixed for orden

This is an application filed under Sec37Z of the

Indian Succession Act L925 by the petitioner Ratneswar

Das. The petitioner has stated that he is the husband of

deceased Anjali Kalita @ Anjali Das Kalita who died at her

residence of Vill- Saikia Chuburi Barjhar, PO - Dekargaon,

PS Tezpur, District Sonitpur on 09-07-2019. The

deceased was the permanent resident of the above

address within the jurisdiction of this Court.

The deceased left behind the present petitioner as

his only legal heir and successor. The deceased neither

made any Will nor any codicil in respect of his debts and

securities. The schedule appended with the petition shows

that there is a credit balance of Rs.2,25,0371- in the

saving bank account No. 70290L00009031 of the

deceased in the Assam Gramin Vikash Bank, Bindukuri

Branch.

The petitioner has stated that there no

impediment u/s 370 of the Indian Succession Act or under

any other provision of law for grant of a Succession

Certificate to the petitioner.



I have heard the learned Counsel for the

petitioner and perused the record.

It appears that the petitioner is the only legal heir

and successor of the deceased Anjali Kalita @ Anjali Das

Kalita and he is the only fit person to receive a succession

certificate in respect of the debts and securities of the

deceased. The petitioner has filed his affidavit evidence in

which the facts mentioned in his petition were reiterated.

The death certificate of the deceased Anjali Kalita @

Anjali Das Kalita has been exhibited as Ext.1, the

Gaonburha certificate, which reveals that the petitioner is

the only heir of the deceased, is exhibited as Ext.2, the

passbook of the saving bank Account of the deceased is

exhibited as Ext.3, which shows that as on 3t-Lz-zozl
there was a credit balance of Rs.2,25,0371-.

The petitioner's case is prima facie proved. As

such the petition is allowed.

Let a Succession Certificate be issued in the

name of the petitioner Ratneswar Das in respect of debts

and securities mentioned in the schedute of the petition.

The petitioner shall pay the requisite Court fees.

With this order, this Misc(SlC) Case is disposed

of.

Addt. D(UiglJxdse(
Sonitpur, Tezpur.
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